CENTRAL ADMINISTRATIVE TRIBUNaL
PRINCIPpL BENCH: NEY DELHI

DOA. 383/94
Negw Delhi, this the 16th August 1994

Hon'blg Shri J.Ps Sharma,Member{Judicial)

Shri A.K. Kaul,aE(Retired)

F-17/27,5ector-8

Rohini,

Delhio oo e AppliCant

(shri ReK. Vg li,padvocate)

Vs

1. Union of Indig
through Sgcretary
Ministry.of Defence,
South Block, "

Neu Delhio

2. Enginger-in-Chief,
Kashmir HOUSS,
Rajaji Marg,
p.G.D. H. Q- ’

Ne\d Delhio

3. Chief Engineer,
NOrtherﬂ Command,
C/o 56 a.P.0,

4. Controllgr OF gefence Achunts(pensiOns)
Allahabad(U.P, :

5. Garrison Enginger Jzmmu,
Jammu Contt.,
Satuarl,
Jammu-Tgyi.

6e Central Record Office(Officers)
C/O Chief Enginger,
Delhi zone,
Delhi Cyntte,

Delhio LI} ReSpoﬂdentS

(shri E.X. JosephyAdeCate)

0 RDER (ORaL)
Hon'ble Shri JeP. Shyrmg,Member (3)

The aPPlicant retired from the post of

Ao

Assistant Engineer from MES Depgrtment on suPPerannugtion

on 30.11.51. His grievance is thazt he has not begen pgid
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the DCRG which should be directed to bg Paid to the
aPPlicant yith interest at the rate of 18% per gnnum.

2. R notice was issUed to the respondents gnd it is
stated in the reply that earlier the aPplicant filad 0.4,
809/89 in Chandigarh Bench yhich was dismissed in February

1994 and the appliCant in that 3.4, haS aSSailed the

chargesheet and common procsedings Ordered t0 be held against’

him by the Ministry Of Defence letter dated 20.7.88. It
is said:that the DCRG hgs besn held under Rule 68 of thg

C.C. Se (peﬂs ion)RUleSo

3. The Respondents have also stated that sincs thg
inguiry Proceedings have'been compieted and the inguiry
officer has submitted his finding to the disciplin,ry
authority Engineer-in-Chiefs Brgnch fdr orders on
4.3.94 but the fingl Orderé have not begen Passed till

the filing of this gpplication on 10.8.94.

4, Shri E.X. Josgph is Ppresent on behglf of
resPOndents. The lgarned counsel for the aPplicznt had
Placed the finding of the inquiry officer sent to the
aPPlicant yhich shoys that in the disciplingry Proceedings
the charges against the aPPlicgnt have not bgen astablished
and the gPPlicant has been Oordered to be exDﬁerated from
the afOresaid charges framed against him on the basis

Oof the chargesheet by the Ministry of Defence letter
referred to above. The latest position regarding crder
Passed by thedi@oiﬁﬁnary%;uthority is not before the
Benche

5e In vigw of theg above circumstances, the

learned counsel pryys that the aPplicstion be disposed of
with direction to the respondents that if by the Fingl
Order Passed by the dismissing puthority the applicant

has been honourgbly exonerated then in that gvent the full
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amount of DCRG subject to deduction, if sny, be directed
to be released and since according to the previsions in
the evant Of exOneration in-dePartmentgl inquiry thg

amount of DCRG is to bg paid glongyith interest as Per

Government of Indiz decision on this point.

6. The aPPlicstion is,therefore, disposed of yith

the directions to the resPondents to Pay the gmount of
DCRG subject to deduction under lsw to the aPplicant in
the event he hgs been honoufably fully gxOnerated Pending
dismissal inquiry initisted sgainst him under the orders
of Ministry of Defence dated 20.7.88 gnd the aftresaid
amount be Paid glonguwith 12% interest Per year till the
date Of Ppayment from ong month sfter the retirement of

the applicant. If the gpplicgnt is still aggrieved he may
caaal .

a®gQue ONn sPecific issue Oof DCRG. Cost on Partwe Respondents
are directed to decide the issue yithin 3 months from the

date Of receipt of the order.

Formes

(JeP. SHARMA)
Member(J)
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